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< :̂U1RAL ADMINISTRATIVE TRIBUHAL, JABALPUR BENCH, JABALPtR 
O riginal Application No* 792 o f  2004

Jabalpur, th is  the 22nd dayt of: Septenfcer, 2004

H on'ble Mr, Madan Mohan# J u d icia l Mentoer

Mrs^Rita Kumar 
W/o Mr. Ajay Kuroar 
Aged about 56 years,
T.G, T , (Soc ia l  Stud ie s ) ,  
Kendriya Vldyalaya,
Khandwa M .P.)

(By Advocate -  Shri M.Sharma)

1.

2.

3 .

Kenariya Vidyalaya Sangathan,
191 In stitu tio n a l Area 
Shaheed Jeet Singh Marg,
New D e lh i.
Through i t ' s  Conroisslor^r.

A ssistan t Coirmissioner,
Kendriya V id y a l^ a  Sangathan, 
Regional O ffic e r ,
Opposite Central India Flour M il l ,  
Bhopal.

The P rin cip al,
Kendriya Vidyalaya Sangathan, 
Khanflwa(M-P#)

applicant

REaPOidENTS

O R D E R  (OHAL)

By f i l i n g  th is  OA, the applicant has sought the

follow ing main r e l i e f s * -

" i i )  D irect the respondents to  release the salary  
from 2 ,8 .2 0 0 0  to  2 8 ,1 .2 0 0 1  alongwith 12% in terest p,a

i i i )  D irect the respondents to make an audit and 
release  the en tire  TA 6c DA b i l l  alongwith appropriate 
date o f  in tere st as arisen  due to Annexure to A/5

2 . The b r ie f  fa c ts  o f  the case are that the applicant

i s  a Trained Graduate Teacher (Social Studies) and i s  presently  

working with the respondent no.3 , She a s s a ils  the impugned 

action  o f  the respondents to  ^®^ease the salary fo r  the  

period from 2 .8 ,200©  to 2 8 .1 ,2 0 0 1 0  by trea tin g  the period as 

on duty. The applicant representated her grievances before  

the competei* authority but to no a v a i l . Hence, the O riginal 

A p p licatio n ,

3 , Heard the learned counsel fo r  the ap p lican t. He
applicant

submitted t h a t ^ e /w i l l  be s a t is f ie d  i f  the respondents are 

directed  to  consider her claim  w ithin a s t l^ l a t e d  period and
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she also  requested that the present OA may be treated as

h ei/^rep resen tation  in  th is  regard aiafl the respondents may

consider i t .  Accordingly, the applicant is  d irected  to

serd a copy o f th is  p e titio n  to  the respondents w ithin a period
o f

o f one week from the date o f  receipt o f  a copy^this order and 

th e respondents w i l l  tre a t  the sane as a representation o f the  

applicant and w ill  consider and decide the same s t r ic t ly  

in  accordance with the audit ru les and by laws# as th is  matter 

re la te s  to  TA and DA etcetra# w ithin a period o f two weeks 

from the date o f  receipt o f siich representatiorV 'petition ,

4 , Accordingly the OA stands disposed o f at the admission  

stage i t s e l f .

(Madan Mahan) 
J u d ic ia l Menjber
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